16" VIDHAN SABHA

- FIRST SESSION
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(1 have the honour to inform you that during the First Session
of the 16" Punjab Vidhan Sabha, the newly elected Members will make and subscribe an

Oath or Affirmation before the person appointed by the Governor in this behalf under

Article 188 of the Constitution and the following procedure will be followed:-
1. The Chief Minister and the lady Members will come next.

Thereafter the other Members will be sworn in district-wise

in the alphabetical order.
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7 On the name of a Member being called by the Secretary,
he / she will proceed from the place he / she is occupying to
the Secretary's Table where a copy of the form of
Oath / Affirmation will be handed over to him / her. The
Member will then go up to the Chair and make the
Oath / Affirmation facing the Chair and then shake hands
with or wish the person in the Chair. Thereafter the Member
will come down the stairs and sign the form of

Oath / Affirmation and the Roll of Members. After that

he / she will take his / her seat.

2. [ am to request you to bring alongwith you, without fail, the

Certificate of your election granted to you in Form 22 by the Returning Officer under
Rule 66 of the Conduct of Election Rules, 1961 and hand over the same to the Secretary

for purposes of identification before making the Oath or Affirmation. The Certificate of

Election should be handy so that the same may be produced on requirement.
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